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805 Drotection of
mittce of the whole Council on the Bill “to
rohibit the exportation of Saltpetre except
m British Vessels hound to the Ports of
London or Liverpool.”
‘Lhe Council adjourned.

Saturday, November 24, 1855.

PRESENT ;

The 1lenorable J. A. Dorin, Senior Mcembeor of
the Council of India, Presiding.

Ilon. J. P, Grant, P. W, LeGoyt, Esq.
Hou, B. Peacock, C. Allen, Eny.

Hon, Sir James Colvile, and

D. Eliott, Esq., E. Currie, Esq.

MARRIAGE OF HINDU WIDOWS.

Tue CLERK presented a DPetition from
certain Brahmins resident at Poonah, ex-
pressing their cordial approval of the princi-
ple upon which the proposed Bill to remove
all legal obstacles to the Marriage of Ilindu
Widows, is based,

M. LeGEYT moved that the Petition
be printed.

Agreed to.

PROTECTION OF UNDER-TENANTS.

Tuw CLERK presented a Detition from
Captain Henry William Craufurd, of Mul-
hauth, zillah Nuddea, in Lower Bengal, pray-
g for the relief of under-tenants from the
consequences of the sale of estates for ar-
rears of revenue.

Sin JAMES COLVILE moved that the
Petition be read.

Agreed to,

The Petition, which was as follows, was
then rend jee

“ To tus IoNORABLE THE LEGISLATIVE
CounciL orF INvia,

The Fumble Petition of Flenry William Crau-
Jurd, of Mulnauth, in the Zillah of Nuddea,
in the Drovinee of Lower Bengul, shewetl jm

1. That your letitionor is tho manager of,
aid tho lurgest proprietor in, a juint-stuck come
Pany holding under-tenures of land to the value
of some luklis of rupees,

2. That your Petitioner, finding portions of
this valughla property frequentiy” exposed to
the riak of forfviture uuder the action of the
1'“\: for the salo of estates for arrears of revenue,
which Fu'mus the purchuse of the estute free
from ull encumbrances erontod since the per-
Petunl settleinent, thougl the holders of suil
ehenubeaneos way have punctually liguidatwl
@il the cluims of the asuperior  Talookilar
Spainkt them—and furthor thut this rikk wos
frequently mudo use of as wn engine ngaivet him

-
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by the superior Talookhdar to extract loans
from hiws under the threat of a dofault as to the
revenue for the due payment of which he wag
in no way responsible, was struck by the groas
injustice of such & state of things, and by the
grave injury done to all landed property by its
continuance, and began to exert Limsolf by [‘;om
pulblifc aud private reprusentations to procure
relief. '

3, That your Potiticner was met on the
threshold ofyhis exertions now more than two
years ago, by assurances that the Government,
aware of the injustice inflictod on under-tenanty
by the sale law, was prepared proprio motu to
grant the relief required, sud had actually
draftod a law for that purpose, which had, at
that date, and after long continued communi-
cations with the most experienced and enlight-
ened of the Kast India Company’s scrvants,
received the approval of the Most Noble the
Governor General.

4. That your Petitioner too glad, instead of
meeting obstacles in his path, to find matters so
advanced, and that the reform of the sule luw
gencrally and the condemnation of its abuses
was concurred in by His IHonor the present
Lieutenant Governor of Bengal, by the llonor-
able J. P. Grunt, uow Member of the Executive
and Legislative Councils, und by the Honor-
able E. Currie, now Member of the Legislative
Council, readily withdrew from the task which
he had undertaken, in full confidence thut Go-
vernment having satisfied itself ufter long years
of inquiry of the evils of the {»,rescm law, and
that the relief from them could be granted with-
out endangering the punctual pae'mcnt of the
revenue, would ‘imstcn to free itself from the im«
putation of allowing the continuance of an
ac}mowledgcd injury to those living under its
rule,

5. That your Petitioner onl yesterday per-
ceived, by the report in the puzhc prints of the
proccedings of your Honorable Council, that
you were about to legislate regarding under-
tenures without granting the long promised
relief to under-tenants, w hich fors the subject
of this humble petition ; and thut being aware
that one of your most distinguished Members
has beun engmged, over since the constitution of
your Honorable Counc 1, in the arduous task of
preparing such a thorough reform of the pre-
sent law for the sale of estates for arrears of
revenue, as shall remove all the unjnst respon-
sibilities thut affect owners of landed property,
depreciute its value, and obstruct its crane-
fer and improvement, and trusting speedily to
obtain the result of those labors, ias confined
himself strictly to the purt of that great reform
which is enbodied in his humble prayer that
your Honorable Council, uow lugislating on the
subiject of under-tenures, will enuct—

1. That Bection XX VI of Act No. Tof 1615,
and 0 much of Seetion XXVII{ of the sume
Act us relates to the permanently settled dJis-
tricts of Bengal, Lchar, Orissa, und Benares, by
repoaled,

2. ‘That the purchaser of an estate snll
under Act I of 1845, fur the recovery of arrears
of revenue due on sceount of the same in the
pormunontly settled districta of Bengal, Behar,
Orisss, and Besares, shall scquire the estute
subject to all cucumbrances which may have
Leen imposed upon it either before or afier (hy
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time of settlement by any former proprictor, and
shull succeed to all the rights wnd interosts of
the former proprietor in the estate as they ex-
isted at the time of sale, and to no more.

Provided that no lease or engagement grant.
ed by any former proprietor shall have any
validity whatever as against the purchaser,
unless the sume shall have been duly execut-
ed and registered, and possession given to the
lessee at least three munths previous to the date
of sule.

Provided ulso that the purchaser shall have
nu greater power to enhanee the rents of under-
tenants und ryots, whose linbilities have not
Leen limited by express engagemeonts, than that
pnlssvssed by the former proprietor before the
sule.

4, That when an estate be put up for sale
under the said Act for the recovery of arrears
of land revenue due therenn, if there be no bid,
or if the highest bid offered be insufficient to
cover the said arrears and those subsequently
aceruing up to the date of sale, the Collector
shall postpone the sale to any subsequent day,
not being o holiday, and not {)eing less than one
week or more than one month from the duy first
fixed. And on the day to which the sufe has
been 80 postponed, the Collector shall put the
estate up for sale free from all encumbrances,
the holders of which had not, previous to the
-Government Jit day, liquidated all claims against
them on account of the said estate, and if there
be no bid, or if the highest bid be insufficient to
cover the said arrears and those subsequently
aceruing up to that day, the Government slmfl
acquire the estate free from ull encumbrances
which way have bean impused upon it after the
time of settlement, except lands held for the
erectiun of and vceupied by dwelling-houses and
manufuctories, or for mines, gardens, tunks,
canals, places of worship, or burying grounds,

Sie JAMES COLVILE moved that the
Petition be printed.
Agreed to.

EXPORT OF SALTPETRE.
Tur CLERK reported that he had re-

ceived from certain gentlemen describing
themselves as citizens of tho Umited States
engnged in the trade between this country
a.ul Amvrica, & comuunication relative to the
Bill « 1o prohibit the exportation of saltpetre,
except in ritish vessels, bound to the ports
of Loudon or Liverpool.”
Mz, PEACOCK moved that the com-
mumeation be read.
A rreed to,
Tur CLERK then read the cominunica-
tion, which was sz frilows s
*Bin,—As citizons of the United States en-
gazod inthe trade between this country and
Americs, we fee, called vpon respeetfully to
rotesy naninst ho proposed  Act which prohi-
it the expo tution of salipetre to any ports
excepting Tondon und Liverpool, as, in it pre-
sent for an unhwia runh’blc- und excessive ine
sterfurence with the trade’of the United Slates.
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“The Act ullows no time and makes no pro-
vigion for the completion of existing econtracts,
‘“We have purchased largely, and have en-
gaged freight for aalipetre for Ameriea. [t is

! proposed, not only to stop all this saltpetre
| without notice, but to subject us to dumages
| for the uon-fulfilment of our contracts for ton-

nage without compensation of any kind.

* Contrast this with.the conduct of tho belli-
gerents in FBurope, .

“On the declaration of war, the British and
Russian Governments allowed & certain reason-
able period for the depurture of the enemy’s
vessells from the ports of cach country; hy
which means existing engngemonts were res-
pected, and they were enabled to leave without
injury.

“Are wo, s citizens of a (Government in
amity with Great Britain, to be treated more
harshly than avowed enemies ?

* Even when a blockude was declared in the
Bultic last season, ample time was given for
noutral vessels to finish loading, and to leave
the ports to be blockaded.

“Is the present a case which demands great-
er stringency than the operations of a blockad-
ing force—than actusl war itself?

“ And ure we, in Calcutta, to be treated more
summarily than our fullow-citizens in Cronstadt
and St. Potersburgh ?

“'The Act moreover has all tho offensive cha-
racteristics of & pennl ex-pust-fucto Law,  Its

rolgbition is retrospective, and it proposes to
wdemnify the Oflicers of Government who may
now aet under illegal orders, and stop our mer-
chandize in course of shipment.  Would auch
& procecing be tolerated by the British Go-
vernment .f resorted to in Naples, Turkey, or
Morocco? and can it be seriously contemplated
in & dependency in which a respect for law is
supposed to he maintained ? .

“Wao will a0t dwell ppon the prohibition to
export saltpetre to Dritish ports in any but
British vesse's, though it is strangely at vari-
ance with the notices published, placing foreign
vessels on an equality with those of Great Bri-
tain in tho trade between India and the United
Kingdom, and ¢n the strength of which oyuali-
ty concessions have been enlled for, and we
believe obtained, from foreign GGovernmoents.

“We submit simply thut wo are ontitled to
full compensation for interference with our
business, as fur as that interfurence shall Frnvv
to bo illegal and without force of law, aml that
somo reasonable time shall also he given, o
uxual in surh cases, for vessels that have eawe L0
this port for merchandisc, relying upon the goud
faith and fuir deating of the Dritish Govers-
uient, to load and depert, .

“Wo request, ot the same time, that you will
lay before the Legislutive Council our respeet
ful ruquest to bo heard in support of our elaims
by Counsel hefore the pending Bill becomen
law.

' We have the hotor to bo, Sir, yonr most
ubedient sorvants.

(Signed) J. ¥, Bawsrow,

Ricnann Lewis,

”» Jax, I, Apavs.
Winrney anp Co )
Foxrar, Rocris, anp o
‘ AvuustIN WiLLs A.:m Lo.
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(Signed) WurrNky Axp Youne,
Jno. W. Livezes,

J. T. Coorkps, Jr.
Arkinsown, TiLton, AND Co.
A. H., Ruoapes, Jr.

" Cuarrks FonresTen.”

Mr. PEACOCK said, this commuuica-
tion was not strictly in conformity with the
Standing Orders of the Council. It was a
letter addressed to the (Merk of the Council,
whereas it should have been a Petition ad-
dressed to the Council, Looking at the
nature of the case, however, he thonght it
would be expedient to treat it as a Petition,
e desired that every Member of the Coun-
cil should have an opportunity of fully consi-
dering the objections which were urged in it ;
and it was not his intention, therefore, to,
press on the Bill at the present Mecting,
"Lhere was one point, however, upon which
he might make a remark. He alluded to
the request of the gentlemen who had signed
the letter to be heard by Counsel. The
measure to which they objected was a pro-
posed public Act; and it therefore appeared
to him that, under the Standing Orders,
this was not a case in which they ought to
be henrd by Counsel. Tionorable M@mbers
were not called upon to discuss this question
now; but he merely threw out this remark
us his own opinion upon it.

Mr. GRAN'T said, he was very anxious
to receive the communication as a ’etition 3
but the forn in which it was framed was
5|ircctly in contradiction to the rule laid down
in one of the Standing Orders of the Couu-
i, Standing  Order No, XXII #aid,
“Every Petition shall be superseribed *To
'll!e. Honorable the Legislative Council.””
T'his was a communication addressed to the
Clerk of the Council. If the rule were brok-
en through, the Council might become a
corresponding Council.  The object was, thats
it should not be a corresponding Couneil—
that it should not write letters, or receive any.

M. PEACOCK said, he should not like
to deal with & communication like this in a
summary mamner. He had rather that every
l.[()lmruhle Member should have an opportus
ity of attentively weighing the objections
which were advanced in it.  Ie was aware
_thut the form of the communication was not
v accordance with the Standing Orders;
but he Liad no doubt that the gentlemen who
had signed the commmunication, thought they
were addressing a Petition to the Council,
'll' ity reception were postponed, in order that
1t might be altered into n Petition to the Curir -
¢il, there would be a delay of one kinth

[Novesrer 24, 1835.
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Sk JAMES COLVILE said, he certain-
ly concurred with his Honorable and learned
Friend opposite ( Mr. Peacock) in thinking
that, under all the circumstances of the case,
it would be very inexpedient to stand too
strictly on the Standing Orders, and prevent
the remonstrance sent up from being received
at once by the Council. It was desirable
that it should be received and considered as
‘soon as possible, hecause delay would only
postpone the consideration of the Bill. If it
really was necessary, as a matter of regularity,
to place upon record that the admission of
this document was not to be a precedent for
the admission of decuments in the same formn,
that might be done by moving the suspen-
sion of the Standing Orders,

Mr. PEACOCK observed that the
Standing Orders had been already suspended
in regard to the Bill to which the communi-
cation related.

After some conversation, the question was
put that the Letter be treated as a Petition,
and be printed for the consideration of the
Council.

Agreed to,

Mg, DORIN said he should take the

liberty of mentioninz. that, by Standing Or-
der No. LX VI,
“all writton communications on the subject of
Bills published for general information, shall
be addressed to the Clerk of the Coumgil, who
shall cause the same, and also all snch Peti-
ttons a8 shall be ordered by the Council to he
referred to the Scleet Committeo on the Bill,
to be printed, and a copy thereof to be forth-
with laid before such Select Conmittee, and to
bo sent to each Member of the Couneil.” |

lle apprehended that the poper which
had just been ordered to be printed was a
communication of the nature contemplated
by the first portion of this Standing Order.
1t was true that the Order directed that such
communications should be laid by the Clerk
before the Select Committee on the Lill ; but
in this case no Sclect Committee had been
appointed 3 and therefore, he thought that the
commuuiication was receivable by the Coun-
cil in the same wanner as if a Select Com-
mittee had been appointed.

SBMALL CAUSE COURTS,
Tur CLERK reported that he had re-

ceived from the Secretary to the "Govern-
ment of Bengal certain papers containing
opinions on the Bill  for the more casy
recovery of small debts aud demands,”

Mur. CURRIE moved that the papers be
printed, -

Agreed to.
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REPORTS OF SELECT COMMITTEES.

Mg, ALLEN presented the Report of
the Select Commnittee on the Bill “ to abolish
the levy of Customs Duty on the Import of
Cotton into the North-Western Provinces of
the Presidency of Bengal.”

Also the Report of the Select Committee
on the Bill “to empower officers of the
Customs and Revenue Departiments to search
manufactories and houses for Contraband
Salt in the North-Western Provinces.”

Mgr. PEACOCK presented the Report
of the Select Committee on the Despatch
received from the Honorable the Court of
Directors on the Act relating to the office
and duties of Administrator General,

ARTICLES OF WAR FOR THE NATIVE
ARMY,

Mg, LEGEYT moved the first reading
of a Bill “ to amend the 122nd Article of
War for the Native Army.” He said, the
object of this Bill was to remedy the defec-
tive state of the existing law as contained in
Article 122 of Act XIX of 1847, which
was commonly known as the Articles of
War for the Nutive Army in India. The
defect had been noticed in the Bombay Pre-
sidency by the Judge Advocate General of
the Bgmbay Army, in the case of a camp-
follower whose death had been attempted by
strangulation. The jarties sccused were
convicted of the crime ; but it was found
that the punishment which could be inflicted
upon them was not that which Act XIX of
1847 provided for attempts at murder, but
that the offence could be punished only as
an assault. The matter was submitted by
the Government of Bombay to the Govern-
ment of India, The opinion of the Judge
Advocate (Geuneral of the Bengal Army
coincided with that of the Judge Advocate
Gineral of the Bombay Army as to the
rrupricty of remedying the defect in the
aw, and the papers were forwarded to
thiz Council for consideration. Ile had
now the honor to propose the first reading of
a Bill which he thought would remedy the
defect in the law. It wag a very short one.
It provided that Article 122 of Act XIX of
1847 should, in future, comprise all acts
which caused any corporal injury to any
person with the intent to commit murder ;
aad it made every such offence liable to the
same  punishment that was assigned for
attempty at murder by that Article as it now
plan], .

The Bul was read a first tine,

LEGISLATIVE COUNCIL,
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DESERTION OF EUROPEAN SOLDIERS,

Mgz. LEGEYT next moved the first read-
ing of a Bill “for the betier prevention of
Desertion by Kuropean Soldiers from the
land forces of ller Majesty and of the East
India Company in India.” In doing so, he
said simultaneous representations had been
made to the Government of India from the
Government of Bombay and from the Gene-
ral Officer commanding at Pegu on the subject
of providing more stringent mensures than
the existing law contained for the prevention
of this offence ; and these representations
had been forwarded to the Legislative Coun-
cil. Both the Government of Bombay and
the General Officer commanding at Pegu,
attributed the prevalence of the crime of
desertion in those places to the facilities
which were aflorded by ships lying in ports
adjacent to the local military stations, The
Government of Bombay was of opinion that
the provisions of Act IIT of 1855, which
was passed for the prevention of desertion of
seamen from the Indian Navy, if extended
to desertion from the Army, would be a
sufficient remedy. He had prepared a Bill
which did so extend them. 1le had incor-
porated in it, with a few alterations, Sections
HL IV, V, VL VIL, VI, and IX of Act
IHTof 1855. The Council would recollect that
Section III of that Act provided a penaity
oo Muasters, in certain cases, if a deserter was
found concealed on board his ship.  The
present law providing punishment for aiding
m the desertion of soldiers from the Indian
Army did not go nearly so far as that. It
made it penal for any person to aid geuerally
in the desertion of soldiers ; but Section I1I
of Act II1 of 1855 provided as follows :—

“If it shall appear that a deserter has bhoon
e concealed on bourd any merchaut vessel, and
that the Muster or person in charge of such
vessel for the time being, though ignorunt of
the fact of such concealment, might huve known
of the same but for some neglect of his duty ns
such Master or person, or for the want of pro-
j er disciphine on board his veasel, such Mu.ter
or person shall be liable to a five not exceeding
five hundred rupees.”

Section 1V of the Act provided that uny
person who should be guilty of an offence
under the Act, should be punishable by any
Justice of the Peace, Magistrate, or Joint
Magistrate, or person lawfully cxercising the
powers of a Magistrate, in any port within
the territories of the East India Companyy
within whose jurisdiction the offenco might
have been committed, or the offender nmight

have been apprehended, whether the oflunce
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should have been committed within the local
limits of the jurisdiction of such Officer or
not ; and it farther provided that any person
made punishable by the Act by a Justice of
the Peace, should be punishable on summa-
1y conviction,

Scction VII gave the Commander-in-
Chief of the Indian Navy, or other person
who should be in the performance of the
duties of Superintendent of the Indian Navy,
or his Deputy, or, in their absence, the seni-
or Oflicer of the Indian Navy at any port or
place within the territories of the Fast India
Company, power to issue warrants for the
apprehension of deserters from the Indian
Navy, upon information given on oath or
solemn  aflinnation.  Following out that
princil)le, Section V of the Bill which he
moved gave the Commanding Officer of any
Fort, garrison, station, regiment, or detach-
ment at any })ort or }l)lnoo within the territo-
ries of the ISast India Company, power to
issue warrants for the apprehension of Iiuro-
pean deserters from the Indian Army; and
the following Section provided that such
warrants might bo addressed either to any
European Officer or Soldier of the Queen’s
or Cowpnuy's land forces or to Iolico
Officers,

The Bill also provided that any deserter
who might be taken under the Gth Section,
should be brought forthwith before a Justice
of the Peace, who should cause him to be
delivered over to the Commanding Officer of
his regiment, or to the nearcst military au-
thority.

With these observations, he begged to
move the first reading of the Bill,

‘Lhe Bill was read a first time.

BILLS OF LADING.

Sik JAMES COLVILE moved the
first reading of a Bill to amend the Law re-
lating to Billy of Lading. In doing so, he
suid the Bill hnd mcnﬁy for its object the
mtroduction into this country of the provisions
of n Statute which was passed by Iarlia-
mant during the last Scssion.  The objects
of that Statute were two-fold. 'L'he Coun-
cil way probably aware that, by tho Law
Merchant, although the delivery and endorsc-
ment of a Bill of Lading might operate to
trausfer the property in the guods, they could
not operate to transfer the contract evidenced
by the Bill of Lading, so us to give the
transferree the rights of action which arise on
a breach of that contract. It therefore fre-
quently happened that the persun who had
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acquired the ownership of the goods, and
consequently was solely interested in assert-
ing the rights of action arising from any
breach of the contract for the carriage of
them, was unable to assert those rights in his
own name, because he was not a party to
the original contract; and could not assert
them in the name of the original contractor,
for want of a power of attorney., The
Courts of Law had struggled a good deal
ngainst this inconvenience by endeavoring,
whenever there was & color for doing so,
to treat the consignee of the goods as having
been a party to the original contract through
the consignor, as his agent ; but that had led
to very nice considerations as to the time
when the property in the goods passed to
the consignee.  This inconvenience was of
frequent occurrence, and had been serious-
ly felt in this country, from the distance at
which the consignee found himself from the
consignor, and from the fact that Masters
of vessels continually move from port to
port.  The Bill provided that, in future,
whenever the property in the goods passed
by delivery and indorsement of the il of
Lading, the rights of action should pass also
—just us they would on the negotiation of a
Biljl of Iixchange.

‘The second object of the Bill was, to de-
fine somewhat more clearly the etfect of a
Bill of Lading granted by a Master in respect
of goods not actually laden on board his
vessel, and the liability to which such an act
subjected him.

His Bill followed the Act of Parliament
nearly word for word. Ile bad so framed it
because it was desirable that the Commercial
Law of India should be made as uniform as
possible with the Commercial Law of England.

‘The Bill was read a first time.

BILL8 OF EXCHANGE AND PRO.
MISSORY NOTES. .

Sk JAMES COLVILE postponed the
motion (of which he had given notice for this
day) for the first reading of a Bill to faci-
litate the remedies on Billsof Jxchange and
Promissory Notes by the prevention of fic«
titious or frivolous detences to actions thercon.

EMBANKMENTS (BENGAL).

Mz, CURRIE moved the third reading
of the Bill « relating to limbankments,”
Motion carried, and Bill read & third time

accordingly,
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EXTORT OF SALTPETRE. .

On the Order of the Day being read for
the Council to go into Committee on the Bill
% to prohibit the exportation of saltpetre, ex-
cept in British vessels bound to the ports of
London or Liverpool”—

Mr. PEACOCK said, he would postpone
the consideration of the Bill, in order that
all the Mewmbers of the Council might have
an opportunity of fully considering the letter
which had been read.

ENFORCEMENT OF JUDGMENTS,

Mr. TeGEYT moved that the Council
should resolve itself into a Committee upou
the Bill “to amend Act No. XXXIII of
1852,

"The Bill passed through Committee with-
out amendment.

The Council having resumed its sitting,
the Bill was reported.

PORTS AND PORT-DUES ACT.

Mre. ELTOTT asked, according to notice,
whether any communication had been made
ly the Supreme to the local Governments on
the subject of Act XXII of 1855 “for the
regulation of Ports and Port-dues.”

M. GRANT said, he had ascertained
from the llome Office that a letter relative
to the Bill had been written to the several
local Governments, and to the Commissioners
of the lZastern Provinces, lle had been
furnished with a copy of the letter, which
was the ouly one that had been written on
the subject ; and he found that it did not
call attention to the particular point to which
the honorable Member’s question referred.
The letter written was as follows :—

“ 4th October, 1855,

+ 81r,—1 am directod by the llunorable the
President in Council to call the attention of the
Muwlrus Governmont to the provisions of Act
XXII of 1855 for the ¢ regulation of ports and
mrt-dues ;7 and, with reference to Sections I1I,
&\". and VI, to request that, under the orders
of the (Madras) Goverament, you will report
thy places to which the Jaw is proposed to be
mude upplicable, and forward a copy of the
port rules which the Government of (Madras)
would recommentl for adoption.”

Mg, ELIOTT said, it appeared to him to
be necessury to obtain as early as possible
the information required for the framing of |
the ~upplemental Act contenipluted by Scetion |
XLIof Aet XX11of 1855 ; aud he should
theiefore move that the Clerk of the Council
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be directed to address a letter to the Secre-
tary to the (rovernment of Tudia in the Home
Departinent, requesting that the several local
Governments may be called upon to furnish
the information requisite to enable the Le-
gislative Council to pass an Act for the re-
gulation of port-dues and fees after the ex-
piration of the period of one year, during
which the collection of the present dues aud
fees is authorized by Section XLI Act
XXII of 1835. ‘

- Mr, PEACOCK said, he would suggest
to the Honorable Member whether the word-
ing of his Motion would be sutlicient to show
the precise nature of the information which
the Council desired the local Govermments
to submit—whether the Council itself ought
not to specify the data which it required ;
such, for instance, as the average annual ex-
penses of each port for the last three years,
its average collections, and the average
amnount of tonnage that resorted to it. With-
out some such specification, the local Go-
vernments might not know exactly what the
information was that the Council wished for.
He thought that the Motion should be so
worded as to enable each Member of the
Council to specify the particular points upon
which he required information, so that he
might be in a position to form his own judg-
ment as to whether the scale of dues recom-
mended  for each port was a proper one or

- not, and to determine what the rate ought to

be. Ile now heard the Honorable Mem-
ber’s Motion for the first tune ; otherwise he
would have suggested this amendment to
him before. But if the lonorable Member
would postpone his Motion until next Satur-
day, they could prohably determine in the
mean time what information would be requir-
ed, and the Ilonorable Member might frame
his Motion accordingly.

Upon the suggestion of Mr. Peacock, Mr.
Eliott asked leave to withdraw his Motion, it
order that he might prepare another spects
fying the information required, which he
would submit at the next Meeting of Council:

LIMITATION OF SUITS.

Mi. LeGEYT moved that a communt®
cation received by him from the Sccretary to
the Goverminent of Bombay, relative 0 the
Bill “to provide for the acquirement i
extinetion of rights by prescription, 11
for the limitation of suits,” ‘m Inid upen the
table and referred to the Select Commnbie®
on the Bill,

Agreed to,
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EMBANKMENTS,

MRr. CURRIE moved that Mr. Grant be
requested to carry the Bill “relating to Em-
bankments” to the President in Council, in
order that it may be submitted to the Most
Noble the Governor General for his assent.

Agreed to.

NOTICES OF MOTION.

Mr. LkGEYT gave notice that he would,
on Saturday the 1st of December, move that
the Bill “to explain and amend Act No.
XXXIII of 1852” be read a third time and
hassed.

Mz. CURRIE gave notice that he would
on the same day move the second reading of
the Bill “to amend the law relating to the
sale of under-tenures.”

Sir JAMES COLVILE gave notice
that ie would on the same day move the
second reading of the Bill “to amend the
law relating to Bills of Lading.”

The Council adjourned,

e——

Saturday, December 1, 1855,
PRESENT ¢

The Most Noble the Governor General, President.

Hon. J. A. Dorin, D. Eliott, Esq.,
Hon. Major-Genl, J, Low, C. Allen, Esq.

Hon, 3, P. Grant, P. W. LeGeyt, Eyq.,
lon. B, Peacock, and

Hon, 8ir 3, W, Colvile,  E, Currio, Eaq.

- The following Messages from the Most
Noble the Governor General were brought
by Mz, Pracock, and read i~

MEsSAGE ™. 57,

The Governor General informs the Legis-
lative Council that he has given his assent
to the Bill passed by them on the 13th of
Uctober 1835, entitled « A Bill relating to
the Emigration of Native Laborers to the
British Colonies of Saint Lucia and Grenada,”

By Order of the Most Noble the Gover-
nor (eneral,

G. F. EDMONSTONE,

Secy. to the Govt. of India,
with the Governor General.

, MaBnan,
The 1 -ith Novembgr, 1855,

Enforcement of  [Deceyser 1, 1855.] judgments Bill,
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MESSAGE No. 58.

The Governor General informs the Le-
gislative Coimeil that he has given his assent
to the Bill passed by them on the 24th of
November 1856, entitled “ A Bill relating
to Embankments.” .

By Order of the Most Noble the Gover-
nor General.

J. W. DALRYMPLE,
Offy. Secy. to the Govt. of India.

Fort WiLLIAY, }
The 30th Novemmber, 1855,

———

LIGHTING OF TIHIE TOWN OF
CALCUTTA.

Tug CLERK presented a Petition signed
by the Secretary of the Mahomedan Asso-
ciation against the Bill “to provide for' the
better Lighting of the Town of Caleutta.”

Mgr. CURRIE moved that the Petition

be printed, and referred to the Select Com-
mittee on the Bill.
Agreel to.

OBSCENE PUBLICATIONS,

Mg. ALLEN presented the Report of
the Select Committee on the Bill “to prevent

the public sale or exposure of obscene books
and pictures.”

SALE OF UNDER-TENURES (BENGAL.)

_ Mg. CURRIE moved the second read-
ing of the Bill % to amend the law relating to
the Sale of Under-Tenures,”

"The motion was carried, and the Bill read
a second time accordingly.

BILLS OF LADING.
L]

Sir JAMES COLVILE moved the
second reading of the Bill *“ to amend the
law relating to Bills of Lading.”

The motion was carried, and the Bill read
a second time accordingly.

Sin JAMES COLVILE moved that the
Bill be referred to a Select Committee consist-
ing of Mr. Dorin, Mr, Allen, and the Mover,

Agreed to.

ENFORCEMENT OF JUDGMENTS.

Mg. LEGEYT moved the third reading
of the Bill to ex‘:lain and amend Act No,

XXXILI of 1852."





